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 आदेश  / ORDER 
 PER VINAY BHAMORE, JM:  

This appeal filed by the assessee is directed against final 
assessment order dated 17.11.2022 passed u/s 143(3) r.w.s. 
144C(13) of the IT Act for the assessment year 2020-21. 
2. When the matter was called for hearing, Ld. AR of the 
assessee filed an application seeking withdrawal of the above 
captioned appeal in the light of the fact that the assessee has opted 
for Direct Tax Vivad Se Vishwas Scheme, 2024 and in this regard 

Assessee by : Shri Harshad Konde 
Revenue by : Shri Prakash L. Pathade 
   
Date of hearing : 05.03.2024 
Date of pronouncement  : 05.03.2025 



 
ITA No.45/PUN/2023 

 
 

2

copy of Form 1 and Form 2 DTVSVS, 2024 was also filed by the 
assessee.  
3. Ld. DR raised no objection to the above submission of the 
assessee. 
4. We are inclined to grant the permission to the appellant herein 
to withdraw the appeal with the liberty to the appellant to revive the 
appeal proceedings, in the event of the Pr. Commissioner of Income 
Tax declining to issue Final Certificate under Direct Tax Vivad Se 
Vishwas Scheme, 2024 for whatsoever reasons.  Accordingly, the 
appeal stands dismissed as withdrawn. 
5. In the result, the appeal filed by the assessee stands dismissed 
as ‘withdrawn’. 

Order pronounced on 05th day of March, 2025. 
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